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for conversion of Samastipur-Dar-
bhanga section. The I\TE‘ Railway has
been asked to update the o5t o this
work in view of escalation in priceg of
lehour and material, and submit a
revised estimate to the Ministry of
Railways for sanctjon. The target
date for completion of thig work will
be fixeg after sanction to the revised
egtimate. The work regarding Dar-
bhanga-Jayanagar gection will be con-
sidered after receipt of the project
report from N.E. Railway, ’

Sapply of Devanagri typewriters to
Embassies and High Commissions

abroad
4493, SHRI SHIVA CHANDRA
JHA: Will the Ministey of REX.

TERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that Gov-
ernment have supplied the requigite
Devanagri typewriters and posted
Hindi typists, Hindi translators and
Hindi Stenographers to its Embassies
and High Commissiong abroad; and

{b) if not, the reasons therefir?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 P, V. NARASIMHA
RAO): (a) and (b) Hindi typewriters
have glready been supplied 10 72 Mis-
sions abroad; and one Hindi type-
writer each will pe supplied to the re-
maining oneg during this year. Hindi
Officers, Hindi translators  Hindi
lypists ang stenographers are already
functioning in certain Missions. Train-
ing in Hindi typewriting, etc. is being
organised for membérs of our staff.

Abolition of the post of Hindi Oflicer
in the Indian High Commission,
London

450. SHRI SHIVA CHANDRA JIIA:
Will the Minister of EXTERNAL
AFFAIRS he pleased to state:

(a) whether it is 5 fact that the
posts of Hindi Officer in the Indian
High Comrmiggion, Londom, has heen
abolished:
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(b) if so, when the post was abo-
lished and the reasons therefor; and

(¢)whethey Governmenl propose to
restore thay post and posy somre Hindi
Office; there?

THE MINISTER OF EXTEERNAL
AFFAIRS (SHRI P V. NARASIMHA
RAO): (a) and () No, Sir. Tindi
Officer's post was never established

the High Commisif®r ot hdia
London.
(¢) The question of est‘é’bﬁmmg

posts of Hindj Officery in several of
cur Missions abroad, including Lordon
is under consideration,

Populaiion pelicy

451. SHRI SANTOSH XUMAR
SAHU: Will the Munister of HEALTH
Le pleased to state:

(a) whether Government propose
to formulate a new populabion policy;
and

(o) if so, by when it is likely ‘o be
formulsted?

THE MINISTER OF HEALTH AND
FAMILY WEYTARE (SHR!I B
SHANKARANAND). (a) The popu-
lation policy o¢ the Government em-
phasises integratioy of family blan-
ning and maternal and child care
services and seekg to promote sccep-
tance of the small family norm by the
eligible couples voluntarily, by means
of imparting infortidion ond L smea-
tion.

(h) Doeg not arise,

Review of the Indian Railwayg Act

452. SHR; NARSINGH NARAIN
PANDEY: Will the Minister of
RAILWAYS be pleased to state:

(a) whether 1t i3 a fact thal Gov-
crnment propose to review the Indian
Railways Act, if 50, what are tho de-
tails of the proposal;

(b) whether it is also a fact that
the prosent Act, vestg all powers in
the Railway Board and its Chairman; ,
if so, the details in this regard: and
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(c) the reasons necessitating the
review of the Act?

THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes. It would
be premature to indicate detalls of
the proposal ag the review of the Act
has not yet been completed.

THE

{(b) No. The powers gf the Central
Government are vested in the Railway
Board only by notification jssueg from
time to time undey Section 2 of the
Indian Railway Board Act, 1905,

(c) The Indian Railwayg Act  was
Pasgagd in the yea; 1890, when Rail-
ways Were run hy Companies Toddy,
barring a few gmall raillway compa-
nies, Railway. have L€en completely
nationalised There have heen as
many as 41 amending Acts passed
by Parliament from time to time. To
comply with the repeateq demands
made in Parliament, it was decided to
undertake 5 review of the whole Act
Section by Section to keep abreast of
the times, with the following objec-
tives:—

(i) to make the provisiong
rational and intelligible;

more

(ii) to make changes—which have
hecome necessary ip the light of
changed siluations and policies;

(iii) to remove the (ifficulties
caused hy judicial decisions;

(iv) to delete guch portions as
have become chsolete or redundant;

(v) to gimplify and speed up
procedures wherever possible; and

(vi) to bring about,
necessary, gubstantial changes as
would facilitate a3 more efficient
working of the Railways.

wherever

Safe custody of Imtermatiomal Agree-
mentg and Pacts

453, SHRI AJIT KUMAR SHAR.-
MA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that the
original copies of the agreements and
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pacts entered into by Governmenrt of
Tndia with the froverument of
Bangladesh are missing; ang

() 1f so, the steps taken hy Gov-
crument to punish officialy responsibfe
for the safe custody of such docu-—
ments?

THE MINISTER @QF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO). (a) Origina! copies of format
political agreement entered into by
the Government of India with the
Government of Bangladesh are avail--
able in the Ministry of Externa!
Affairs. Original copies of Commer-
cial, Economic and other Technical
Agreements are kept in the Ministries/
Departments concerned.

(1) Does not arise

Sponvaring of Shri T. N. Kaul for the
membership of the Executive Bovard
of the UNESCO

454, SHR; SYED SHAHABUDDIN:
Will the Minister of EXTERNAL
AFFAIRS be })leased to stata:

(ay whether it is a fact that the
Government of India had sponsored
Shri T. N. Xuul for the membership
of the Executive Board of the
UNESCO at the last General Con-
{ference in Belgrade;

(b) whether it is also a fact that
to get Stri Kaul elected, the Prime
Minister and the Education Minister
wrole to {heir ccunterparts in other
countries;

(c) whether scveral special mis-~
siony werg deputed to various coun-
tries to canvass support for Shri
Kaul's candidature;

(dy the number of telegrams sent
by the Ministry of External Affaits
epn clair and otherwise for this pur-
pose and the cost thereof; and

(e) the expenditure incurred on
the stay of Shri T. N. Kaul in Paris
and Belgrade on official entertain-
ment by the Indian Delegation at
Belgrade in this connection?



